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shall have to develop other financial
institutions. The commercial banking
shall also have to be geared up to meet
their requirements for liquid capital.
We should not forget that. One impor-
tant point made by the hon. friend
who initiated the debate,—and he dilat-
ed on that for long and he brought an
informed mind to bear upon it;—was
that the resources of these Financial
Corporations were not fully utilized and
he quoted the institutions in Japan and
similar institutions of U.K. He said
that resources of 94 per cent. of the
paid-up capital were utilized in U.K.
or several times the paid-up capital was
utilized in Japan. He said that about
3,500 times the capital was utilized
there. He agrees that the period of

their activity was quite long. In some ;|

cases it was 15 years, in others it was
10 years but the time given to these
institutions  is very short—only three
years in some cases, 2 years in others
and one year in a few. But if you see,
just for comparison I am using that
figure, the disbursement of loans made
by the Industrial Finance Corporation
from 1948 to this time. The paid-up
capital is Rs. 5 crores, amount of loans
sanctioned up to date is Rs. 45 crores
—it is nine times at least. Amount of
loans disbursed to-date—that has been
sanctioned—is Rs. 18 crores, that is
more than 3 times the paid-up capital.
I appreciate the point made by him
about the steady improvements made
by these Corporations. I have no doubt
and it is for this purpose, to improve
the structure of these Corporations, that
we went into this matter and we have
brought this amending Bill which has
received the general support and bless-
ings of this House that with these things
it 1s not impossible that we will achieve
a good record and when we come next
time to the House, the House will say
that during this period, with these
amendments and improvements and
renovations and innovations made in it,
the State Financial Corporations have
not only worked well but have gone a
long way in developing or meeting the
financial requirements of the small and
medium-scale industries. Sir, with
these words, I move.

MRr. DEPUTY CHAIRMAN: The
question is:

“That the Bill further to amend
the State Financial Corporations Act,
1951, as passed by the Lok Sabha,
be taken into consideration.”

The motion was adopted.
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‘MRr. DEPUTY CHAIRMAN: We
will take up clause by clause considera-
tion of the Bill.

B_HCIauses 2 to 25 were added to the
ill.

Clause 1, the Title and the Enacting
formula were added to the Bill.

SHr1 B. R. BHAGAT: Sir I move:
“That the Bill be passed.”

MRr. DEPUTY CHAIRMAN:
question is:

“That the Bill be passed.”.

The motion was adopted.

The

THE LOK SAHAYAK SENA
BILL, 1956

THe MINISTER rFor DEFENCE
(Dr. K. N. Katju): Mr. Deputy
Chairman, I beg to move:

“That the Bill to provide for the
constitution of a Lok Sahayak Sena
for imparting military training 1o
citizens of India, as passed by the
Lok Sabha, be taken into considera-
tion.”

Sir, this Bill has met with such
general approval throughout the coun-
try that it does not stand in need of
any long introduction from me.  The
Lok Sahayak Sena has been function-
ing during the last eighteen months. It
has aroused great enthusiasm. It is now
public knowledge that our aim for the
present is to train a lakh of people
every year. The scheme is for five
years and we mean to do this by means
of holding some 500 camps in a year.
We use ten months of the year, avoid-
ing the monsoon seasons. And we hold
these camps in different parts of India,
in practically every State. One camp
was held in Jammu and Kashmir in the
heights of Leh and we have also camps
down south, everywhere, with huge
areas which are generally close to com-
munity welfare project centres. Some-
times the State Governments have
represented and emphasised that in
order to rouse public enthusiasm and to
awaken public consciousness we should
hold these camps in other centres also.
In these eighteen months somewhere
about a lakh and fifty thousand people
have been trained. The response has
been very fine and everyone who is
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between the ages of 18 and 40 is wel-
come. People generally come from the
rural areas and all castes and com-
munities are represented. The camp is
for one month and the conditions under
which the trainees live are military con-
ditions. Free ration is given and
free uniforms are given and when
the camp is dispersed, an out of pocket
allowance of Rs. 15 per head is given
to the trainees. I have visited them
and 1 imagine some hon. Members
might have seen these camps too. The
conditions under which the trainees
live are just like military conditions and
they lead during that one month a fairly
strenuous life. Military training s
imparted. There is physical drill, there
are the marches, rifle shooting and all
that. To those who are not literate,
an effort is made to give some instruc-
tion and particularly instruction in what
I may call the art of making a good
citizen of India. Our aim is to utilise
this one month to create a sense of
leadership in every tramnee, because it
is not merely our purpose to give them
military training, but to make  them
better citizens and to make them
take an active part in the life in their
own village. As the House knows,
throughout the countryside there is a
wave on enthusiasm flowing. People are
most anxious to help themselves. There
is the Shramdan movement. There is a
desire to build roads and dams and to
spread the gospel of education and
what we require is leadership in the
village itself, a sense of discipline in
the village and we are hoping that this
training that we impart, apart from the
purpose that it may serve in times of
need whenever there is an emergency,
in peace time also, the training will be
useful and it will rebound to the benefit
of the country at large.

All this costs a lot of money. The
annual expenditure is a crore of rupees
and for five years, if we proceed on
these very lines, it will be Rs. 5 crores.
This Bill has become necessary because
we wanted to have some rules and
regulations and while these trainees
were living in a camp life, they had to
be subject to military discipline and
therefore, we wanted to put it on a
regular basis. The Bill as it stands,
commits Government and commits the
Parliament to no limitations. T wish to
emphasise this because if the movement
spreads, and if there is a general desire
in the country throughout the com-
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munity for military training—and we
are anxious ourselves to impart this
training to practically every able-bodied
citizen—if there is such a general desire
for expansion, and if Parliament
approves of it, then within this very
Bill, it will be possible to extend the
._number from one lakh a year to two
lakhs a year. It will all be a question of
money. It will be a question of the pro-
visions to be made for training purposes.

I wish also to emphasise here that
we are giving one month’s training,
The House will be aware that this
movement for giving military training
has had its origin during the last three
or four years on some scale. The House
knows that apart from this Lok Saha-
yvak Sena, during the last four or five
years, effort is being made to give mili-
tary training to various classes of our
people, for instance we had in our

schools and colleges the N. C. C.
movement. The N. C. C. course
imparts military training and from

among them boys are sent up to the
Military Academy at Khadakvasla near
Poona. Similarly we have opened the
Auxiliary Cadet Corps and for the
purpose of providing military training
to people living in urban areas  and
employed in industrial concerns, miles
and factories, we have the Territorial
Army. And in order to provide better
and further means and greater facilities
we started the Auxiliary Cadet Corps
in 1953. But it was on a limited scale.
The period of camp life was about a
week in the beginning. I think it was
extended to ten days and the allowance
paid was Rs. 5. The response to it was
great. People were very ready to come
and take advantage of it. Then this Lok
Sahayak Sena was started and a longer
period of training was provided. I am
mentioning all this because if experi-
ence proves that the period is too short,
that it should be a bit longer, then
there will be nothing to prevent the
Government with the approval of Par-
liament from extending the period from
one month to two months so as to make
the military training effective.

Hon. Members would have seen
that the Bill is what you may call
generally of a providing character. It
is a piece of delegated legislation. 1t
says that thé prescribed authority shall
do this and that, that the prescribed
authority may lay down rules for this

purpose and for that purpose.  There
is an enabling power to make the rules.
\
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But we have taken care now in this
Bill, as it comes here, to state that ail
these rules and regulations which may
be made by the prescribed authority,
the Army Headquarters or the Defence
Ministry, shall have to be laid before
Parliament within twenty days, I
believe, of the making of those rules
and regulations.

And Parliament will have full autho-
rity to approve of them or not to, or
to express disapproval or to make sug-
gestions or modifications and within
the period provided that can be done,
may be during the session in which
they are laid or during the period of
the next session. So the time may be
extended, the number may be extended,
the allowance may be extended and
everything can be extended. But I wish
to emphasise one basic feature, namely,
that it is purely voluntary. It is not
compulsory in nature at all. It
becomes compulsory to this extent that
if you give your name and if you enter
a camp, then so long as you are in
the camp, you are subjected to military
discipline; you are subject to their
rules and regulations. If you commit
any breach anywhere, then you are
liable to be punished. The punishment
is of a very summary nature. Not
much, Rs. 50 maximum fine. Please
remember it is the maximum fine. It
is not that everything is to be punished
with Rs. 50 fine. It may be five rupees,
it may be a warning, it may be any-
thing, but Rs. 50 is the maximum fine,
and in default not seven days civil
imprisonment in a district jail but seven
days detention in the barracks of the
camp itself. So all that had to be
done in this Bill and T wish to repeat
again—because some suggestion  was
made: Well, if a man becomes a trainee
and undergoes this training, then he
might be compelled to go and  serve
anywhere where there is any national
calamity, there is any earthquake, flood,
fire, that these people may be sent over
there. That is not the purpose of this
Bill. I am perfectly hopeful that any
one who has undergone the training,
whenever any occasion arises, he will
be the first to offer himself for help.
If there is, God forbid, any national
emergency well, he will be the first pro-
bably to come forward and offer his
services as required. It there is any
national calamity anywhere and any
providential calamity near about or
anywhere, then he will probably be the
first man to go and save human lives
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and otherwise serve humanity with the
spirit of “I want to serve my coun-
try.” But the Bill, as it stands,—the
whole scheme therein—is of a voluntary
nature. It does not provide for com-
pulsion anywhere in any scheme of
things. As I said, Sir, this Bill was
introduced in Parliament last year,
1955. What we did was: We com-
pleted the scheme. We held our first
camp in the month of May 1955 and
possibly another in July or August, and
I introduced the Bill in September.
Owing to congestion of business in
Parliament the Bill could not be taken
up. The one effect has been a good
one, namely this. I had been out and
I have been able to report to you
that the working of the scheme during
the last sixteen months has been
extremely satisfactory. It has been very
gratifying, the general response of the
people themselves, the enthusiasm it
arouses wherever the camp is held, and
I should like to acknowledge as clearly
as 1 can the co-operation which we
have received in this from all the State
Governments. They have been very
helpful. They have given us radio sets.
If the camp is near a military hospital,
then of course the military hospital is
used for the purpose of providing medi-
cal facilities for them but, if there is
no military hospital near about, then
the State Governments come forward
and make medical arrangements for our
purpose, for the benefit of the trainees.
So the response everywhere has been
very good and the future is very bright.
The desire for military training is very
acute and it seems that really the peo-
ple think that this Lok Sahayak Sena
meets that particular desire.

1 do not want to take any further
time and | commend this Bill, Sir, for
the approval of the House.

Mr. DEPUTY CHAIRMAN:
Motion moved:

“That the Bill to provide for the
constitution of a Lok Sahayak Sena
for imparting military training to
citizens of India, as passed by the
Lok Sabha, be taken into considera-
tion.”

Yes, Mr. Jaswant Singh. Ten minutes
each.

Surt JASWANT SINGH' (Rajas-
than): Mr. Deputy Chairman, I rise to
lend my wholehearted support to this
measure. We, the people coming from
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Rajasthan, particularly welcome  this
measure because we have the traditions
ot military service for centuries.  Sir,
a large section of our people for cen-
turies have mainly been devoting their
time to military service and so every-
thing that comes in the form of giving
military training to the people at large
is naturally a matter of rejoicing for
us.

Another welcome feature of this new
organisation that I see is that there is
an unbroken chain, as just now explain-
ed by the hon. Minister. There is the
N.C.C. to impart this sort of military
training to the boys at schools and col-
leges. Then there is the A. C. C. and
other organisations, and for the citizens
of the ages of between 18 and 40 this
new organisation has been set up. There-
fore an unbroken chain has been main-
tained for imparting military training
to the people of India and this will go
a long way in preparing the people for
the service of the country. Sir, while
the N. C. C. would serve the needs of
the youth, this measure will inculcate
in the people a sense of discipline,
security, self-reliance and interest in
national service. I would further
request the hon, Minister to see that in
due course of time between these diffe-
rent organisations like the N. C. C., the
A. C. C. and this now newly introduced
Lok Sahayak Sena there is a sort of
co-ordination so that they may not pull
in different direciions and a co-ordinat-
ed scheme is brought into being where-
by these organisations will smoothly
work. To train a lakh of people and to
run two hundred camps every year......

Surr H. C. DASAPPA
Five hundred a year.

Dr. K. N. KATIU: He is correct.
Two hundred camps of 500 each.

SHrR1 JASWANT SINGH: The Bill
is talking of 200 camps of 500 each
and the total number thus would come
to a lakh of people to be trained in a
year. This will naturally require quite
a large number of officers and instruc-
tors and I believe that the  necessary
instructing staff and officers may be
forthcoming, but even then, if we want
to take to serious training, probably
there may be dearth of officers and
instructors and in this respect I would
like to press the point from the stand-
point of Rajasthan particularly.  Sir,
before the integration of Indian States,

(Mysore):
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they used to keep large forces, and
particularly the States of Rajasthan used
to have quite a large force. Also three
of our big States like Jodhpur, Jaipur
and Bikaner used to have large forces
and these forces have put in meritori-
ous war service and in other spheres
also they have not been in any way
inferior to the Indian Army, but
owing to the bad luck of our men
and officers, at the time of the merger
of the State Forces into the  Indian
Army, a large number of soldiers and
officers were either retired or disbanded.
Sir, in this matter we have a serious
complaint and we have a sore point
that we have not been fairly treated,
because. the selection did not lie in
the hands of those who were sympathe-
ticaily inclined towards us but in the
hands of the officers of the Indian
Army, who naturally wanted their own
men to be pushed up. Now with these
camps being established and with
our having to train a large number of
people, a large number of instructors
and officers will be required and 1
would appeal to the hon. Minister to
sympathetically consider the cases of
those of the instructors and officers of
the former Indian States Forces who
are fit to help in these matters, and
this will go also a long way to re-
Eabilitate them because, Sri, after they
ad been disbanded from the States’
Forces they had to revert to their land-
ed property. Unfortunately for them,
there also, because of these so-called
land reforms and for other reasons
their ancestral ‘Tlanded property has
passed away from their hands and gonc
into the hands of other people with
the result that there is no alternative
for them to fall back upon.

And their lot has become really very
very pitiable and miserable and I appeal
to the hon. Minister that when this
opportunity has come about, the cases
of such people should be sympathetical-
ly considered and they should be absorb-
ed for this purpose.

Sir, in regard to the Bill itself, there
are two points on which I would like
to lay some stress. I will not take
much time of the House because there
are other speakers also. The first point
is this. T have gone through this Bill
and I find there is no provision for a
refresher course. I have not been in
regular military service but we, Rajputs
particularly, from the very cradle have
been given a sort of military training.
Horsemanship, sportsmanship and all
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these sort of things are in our very
veins and I along with many of my
friends claim t» know much about the
military affairs than even the regular
soldiers. So I can say with some con-
fidence when I speak on this subject
that the kind of military training
envisaged in this Bill—this training of
the type for one month—will not in
my opinion go a long way to impart
any training 10 the trainees. Even in
the regular Army service there are
marksmen, there are crack shots among
sportsmen and I would humbly submu
that if they are out of practice for
some time, even the best marksman
will be of no avail in compelition with
a regular person who has been having
4 regular practice all the time regularly.
Similarly in the sporting sphere, if one
does not practise, howsoever good he
may be as a crack shot, in due course
because of lack of practice he will be
absolutely good for nothing. Therefore
I would submit that with this one
month’s service during one’s life time
you cannot expect that the trainee will
serve either in the second line of
defence or will be of any use in times
of emergency. He would only just learn
the A. B. C. D. during this one month
and after a few years he will comple-
tely forget whatever he has learnt.
Therefore in the circumstances I wouid
submit that if this voluntary corps is
to be of any use and if you want to
make any use of these people, then
after, say, two years or three years or
even five years, a regular refresher
course should be given to them so that
they could be of some use in future.
Otherwise, whatever they learn in one
month’s time—and they will hardly
learn anything in this short period—
they will completely forget. 1 would
therefore request the hon. Minister
that if this voluntary force has to
serve the interests of the country, then
facilities should be provided from time
to time for a refresher course to these
trainees.

The second point that I would like
to submit is this. The hon. Minister
referred in his introductory speech to
uniform being given while the training
is being given and when the camp is
disbanded and the trainees go  home,
they will be given Rs. 15 as out-of-
pocket money. The hon. Minister also
said that in the matter of punishment
the provisions are very liberal. So far
as financial liability is concerned, the
maximum fine is Rs. 50 in default of
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which he may be confined to the bar-

! racks for a week. It is also laid down

that if any volunteer wilfully or negli-
gently causes loss of or damage to any
property of the Government then the
prescribed authority can make good the
loss and the amount may be recovered
from him as if it was an arrcar of land
revenue, while in criminal cases it would
be treated as if it were a fine imposed
by a magistrate. Therefore punish-
ments are being provided for but if
you have to instil a sense of responsi-'
bility in these trainees, then you will
have to pay them something on a
monthly basis. Then a responsibility
will be thrown on them that they are
being paid for this and if they do not
conform to the rules and regulations,
they can be punished. (Time bell rings.)
Just half a minute, Sir, and I  will
finish. What I could understand from
the hon. Minister is that during the
period of their training they will be
provided with uniform and probably
immediately they leave the camp, the
uniform will be taken back. And they
will also be paid Rs. 15 as out-of-pocket
money, but this will not be sufficient
and there will be no sense of respon-
sibility, 1 would therefore submit
that. ...

some pay should be given to them. Yes;
Shrimati Maya Devi Chettry. Mr.
Tajamul Husain will please sit down.

SHRi TAJAMUL HUSAIN (Bihar):
I will take only two minutes; she may
take 20 minutes.

SHriMATT MAYA DEVI CHETTRY
(West Bengal): I shall take much less
time.

Surr S. N. MAZUMDAR (West
Bengal): How can she take less than
two minutes?

sfaet AR gt | STy werEy,

-

“frdisig TTw Efear” #v W A fAq g«
taT o foar & #i zafag 47 |=r fw
“fatem @ e’ | ferl #1 wraEe
gt forar T avr 1 9= fae | Sgt 3w
ﬁ?wﬁ%.waaarqrﬁ%%mfawa
ﬁ‘—l’@TgﬂTg '
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[sfwet wmadat a0t

“Any citizen of India not below
the age of eighteen years and not
above the age of forty years may
offer himself enrolment as a volun-

Lok Sahayak Sena

SHrR1 TAJAMUL HUSAIN: No. no.
embraces “she”; that is the law.

st AR gt @ &} Fen e
“ferien’ & wawe Tl ¥ fow & 8
fermi & fag 7

Sur1 TAJAMUL HUSAIN : No. no.
'_I‘hey will also be given military train-
ing.

sivwelt waneEY gat : afog 3@ faw A
ﬁﬁﬁ‘ﬁl"f HET g‘Frr fF ¢himself o
herself both’ #Hif® =efFal Fv ar
ferdl #1 29 @Y% ggEd YT A9 q
fegea@ & fag oF € aviEEs A
gr ferat &1 o9 aF SO mEer 51§
2 HT @I AT, a4 FEAT FT ATH 1 g4
ZETHT &0 |

Y Fo o HYX (I H377) @ TIAT

guir |

st wramat Y ¢ ST g9 e
mwmfrﬁﬁﬁ%mﬁ

gﬁg’i’rafavaf“rmarﬁﬁarﬁﬁzﬁ
fefafem 9 o= #X S&@ 959 X FH
¥ F9 A9 F1 oo 9 |, Yo feww
Fh |, ST F5 Agfaur av gHEw T
ISHT 9% |

¥ o IS¢ oo ar @ ¥ anl §
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TR o7 SEAT | 9T I 2 I oy
T T qElaa A A7 99 q9T TRV A
o § fort avg 7 Woa T8 S
a1 AT ATfEd | fermt &1 W Im A
fae ok @R ot ¥ sfum s faar
I AifEd 1 gAR W @R Fed & fF
fegt # fevg & ame 7 fea=ed T8
AT fgF | SumTaty AgE, §

FATT STl g 9% S a0 ageran waw
et &t Y &9 agerar @1 T Wi A
fagr @ ggr g fF g &9 i
fameifa 4 e 9= T 1 amaw s«
Fq faritar at it s =@ v i
IHF I ST FY FAAT AT FF A F
Srar a1 i 99F ST § g@ w7 A g

T TATFT A, a‘;:a"ﬁmmvﬁ
as%rﬁ#é’rmwr%frzﬁwéré‘r
oY, f&T Y Sov | & gmae oF ogr
IETELOT TET AT AT T HIGLOT AT ST
g1 T A =& oafa @7 g g i
AT FAT FT AN AT HC AT A T

IF T T T | T 7T q97 ferat w5y
aTes ST § A gEl &7 § "
T I T0ET FT W@ & a9 T & ATAA §
Farfererar F1 famars s @Y & 1 e Gt
&% § feomt Faae & &t a) e §
fafaerar ar st &1 are favem & @
# et Y art sgraT &, wex &4 ° WY
ITHT TR AT E, TP 5 fewwd
F AAS R AT STHT A9 & (o0 T @
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&7 wifan fF e ot Aogg o #fas
78! & fF ag qaul & g F19 w2 G | WY
FTL ATAA 3q71 & & o9 SeF @ FH A
T TGAT AR & | ST "Elad,
¥ HITH qA@TAT AR § R g A9
# AT AT DAY fordt & wAE aE F

Lok Sahayak Sena

feat ¥ fawr 1?7 a=rfy 4801 we A
a8l #r foagi &1 agrEat & %k "M 98-
Fara @ fwdEr @ & fexat @
FH ALY GO | 9 FAT A F GIHA A0S
AT AT AT a7 agt v ot o« oo
qEY WAL F q0F A AR O 3 JA &
faw gt aug qoe @i § g faw &
FEY § F9d TAA0 &1 AT Aqrgdl § F
fw F@w & F A, [ A ST
{c a9 ¥ AT I¥ g WY TE § IqRT
gs & ¥y a¥ qF T faar s 7wt
F fow 95 ¥ 3y 9w o &< far 9w,

(wwa #1 wE)

Surt TAJAMUL HUSAIN: No
women are always young even at the
age of fifty.

sfteet At 8t ¢ 3o faed & greew
& 40 g gAE g\ @ SART AT a8
T § FMtw A S F qodr awr &

«

gt § = a9 &7 @ww w4 E

Dr. W. S. BARLINGAY (Madhya
Pradesh): Mr. Deputy Chairman, I rise
to welcome this Bill. As a matter of
fact, this Bill is so very important in
so many ways that I feel that Govern-
ment, and especially the hon. Minister,
really do deserve the congratulations of
this House for bringing this sort of a
Bill. There are a few points which I
should like to raise. The first point 18
with regard to clause 5. There the
hon. Minister will find that the age
limit as laid down in that clause is
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between eighteen years and forty years.
Now, it does seem to me, with all
respect, that the upper limit of forty
years has nmot got much of a justifica-
tion and the age limit could suitably be
raised to fifty years. Because in this
country it does seem to me that people
even up to the age of fifty years are
sufficiently fit for military training.

Then, while 1 am on this point I
would raise another important point,
namely, the point of civil defence. The
nature of the present day war is entirely
different from the nature of those wars
of old times and it seems to me that
in point of fact no citizen of this coun-
try can be excluded from being given
military training of some sort. [ am
not suggesting that every person can be
given military training of the same sort.
But when for instance one nation is at
war with another, as I have been saying,
the very nature of the war is such that
in order to keep up the morale of the
country as a whole, it is impossible not
to train men and women and even
children for that matter.

AN Hon. MEMBER: Children?

Dr. W. S. BARLINGAY: Why not?
Children of knowledgeable age. For
instance, would you not call a child of
ten years a child? And cannot a child
of ten years be given training?  Has
it not got sufficient understanding to
be able to have some sort of military
duty?

[TuE
SHARDA BHARGAVA)

VICE-CHAIRMAN (SHRIMATI
in the Chair]

2 PM.

I was merely trying to emphasise this
very important aspect of the nature of
the present-day wars. The other day
there was some discussion in one of our
Committees and 1 pointed out that, if,
for instance, there is a war between
this country and another, one of the
first things that the other country
would do, the other country which is
at war with this country, is probably
to bomb such a scheme of ours as
Bhakra Nangal. What would happen
in that case? There would be panic
all round. Now it is a very important
thing that the morale of the citizens of
this country should be maintained.
There would be destruction undoubted-
ly but it is very important that what-
ever may happen, the morale of the peo-
ple should be maintained, and for this
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purpose some sort of psychological

training is absolutely essential. People
must develop a mentality that in case
of emergency they will not, so to speak,
be taken by surprise, but they will be
psychologically prepared for any Kkind
of emergency that may arise whether
during war or even after war.

Now, so far as clause 5 of this Bill
is concerned. there is another very
important aspect for which the Govern-
ment really does deserve congratula-
tion. 1 am now referring to the parti-
cular phrases used in clause 5: “Any
citizen of India not below the age of
eighteen years and not above the age
of forty years may offer himself for
enrolment as a volunteer and may, if
he satisfies the prescribed conditions,
be enrolled in the prescribed manner
by the prescribed authority for such
period and subject to such conditions
as may be prescribed.” I feel, Sir, the
obvious intention of this clause is that
a limitation is not placed on the num-
ber of citizens to be trained under this
scheme. Any citizen of this country can
approach an appropriate authority and
say “well, T want to be trained,” and
it will not be possible for the Govern-
ment to refuse training to him. That
is a very good thing to do. If I want
to be trained now, the Government will
not be in a position to refuse to train
me. It seems to me that it is a very
good feature of the Bill. We were
told by the hon. Minister that at pre-
sent they were going to organise 200
camps of 500 cadets each. If we are
really serious with this phrase which I
find in clause 5, then not only one lakh
of people but many more would come
into the camps, and I feel that a large
number of citizens will be coming forth
for being enrolled as volunteers.

Then, coming to the other aspects of
this Bill, I will refer to clause 9. I feel
that this clause 9 is entirely unneces-
sary. “If any volunteer wilfully or negli-
gently causes loss of, or damage to, any
property of the Government,” in that
case I suppose that the ordinary law
of the land will operate. I do not see
any point in having this clause 9.

Then there is another suggestion
which 1 should like to make. Our
vorthy Prime Minister is always fond
f talking about the emotional integra-
ion of the various peoples of this coun-
ry. Now one obvious method of achiev-
1g this very important thing namely, |
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i emotional incegration of the various
people, is that men of various States

should as far as possible be mixed up
in one camp. We should not have, so
to speak, provincial camps, camps
organised for the sake of Marathis,
camps organised for the sake of Andhras
or camps only for the sake of Tamilnad
people or the Punjabis or the Rajputs.
1 would urge upon the Government to
see that as far as possible all these
camps are mixed camps. That i3 one
point. The second point is that as
far as possible a person from one part
of the country ought to be enrolled
a camp in an absolutely distant part
of the country. For instance, a person
from Madras may be enrolled in a
camp not necessarily at Madras =~ but
ought to be enrolled in a camp say in
Bihar or Kashmir. That is a very
important thing.

AN Hon. MEMBER: Yes,' yes.

Dr. W. S. BARLINGAY: I tell you
why, because that is-one of the methods
in and through which you are going
to make people see the different parts
of the country. Today no emolional
integration of this great country is
possible unless first of all every citizen
of the country has got ample oppor-
tunity to see his country. If I belong
to Tamilnad and if T confine all my
activities during the entire life of mine
only to Tamilnad, if T do not see other
parts of the country, what significance
can I have for this word ‘India’?

(Time bell rings.)

what will it mean to me to say that
this whole country belongs to me? I
therefore suggest that so far as these
camps are concerned they should be
organised on the principles that I have
just mentioned.

Surr  H. N. KUNZRU (Uttar
Pradesh): Madam, the Bill before us
seems to be for purely educational pur-

poses. The clause relating to the duties
of the volunteers shows that the only
liability that the volunteers will have

to accept after being enrolled will be
to undergo training at specified places
in accordance with the rules that may
be laid down. It is something like the
A. C. C.—the Auxiliary Cadet Corps.
But if the purpose of the Bill is
generally speaking educational, though,
of course, it cannot be wholly educa-
tional, because it has the military side
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also, then I think it-is desirable that
women should be given an opportunity
of receiving training under this Bill.

SurI P. N. SAPRU: (Uttar Pradesh):
Do you want an organisation like the
W. A. C. (1) organisation?

Surr H. N. KUNZRU: My hon.
friend does not know what he is talk-
ing about. Will the hon. Member first
tell me what ‘W.A.C. (1) means?

Madam, in the National Cadet Corps,
boys and girls are not mixed together
in the same units, Different units have
been established for their training on
scparate lines. Now, is it not possible
under this Bili, when its purpose is
mostly educational, to give women also
a certain amount of training that would
make themn realise the value of discip-
line and enable them to make them-
selves more useful to the community?
I am unfortunately not familiar with
the training that is given to the volun-
teers, but the training can bc adapted
to the needs of the women who may
be enrolled. Madam, men, after they
have been enrolled, may join some
military  organisation, may join the
regular army, or may join the territorizl
army. Now women may not necessarily
do that. Indeed they cannot do that.
But there is no reason why they should
be deprived of that general benefit that
comes from training which is meant to
build up character and to enthuse a
sense of discipiine.

Now, Sir, I am sure that the purpose
of the Government in starting this
Lok Sahayak Sena is something more
than the inculcation of discipline. 1t
is to provide a reservoir of persons who
are familiar with the military training
and who may, at the time of need, be
more readily prepared to join the army
or any other defence force than citizens
in general might be prepared to. The
Bill is not to be underrated simply for
the reason that the senior division of
the National Cadet Corps cannot be
embodied in any circumstances.  The
Military ‘Act will not apply to them at
all; they are not liable to render any
military service, and yet we know
that the training which they receive is
of great  value. Similarly  here,
although the volunteers may not  be
liable to military service of any kind,
except while they are undergoing train-
ing, we can easily realise how valuable
that training may be if it is given under
proper conditions.

[ 4 SEP. 1956)
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There is one point that I should like
to say something about in connection
with the formation of this Lok Sahayak
Sena. I hope that an attempt will be
made to rope in young men of those
classes that do not join the Territorial
Army. The Territorial Army, Madam,
was started with the object of attract-
ing educated people to military career.
It was thought that educated people
would take advantage of the formation
of Terntorial Army and would undergo
military training. But we know that
this purpose was never realised, and
the persons who have joined the Terri-
torial Army come mostly from the
rural areas, and they have, broadly
speaking, received very little education.
Therefore I hope, Madam, that in the
case of this Lok Sahayak Sena, a special
effort would be made to attract those
people who have undergone education,
who have received education, and for
whom the Territorial Army provides
no attraction. In the wurban areas,
Madam, it is quite possible that young
men at the Universities may like to join
the Lok Sahayak Sena. Those  who
have not joined the National Cadet
Corps may like to receive military train-
ing in this way. It is necessary there-
fore that attention should be paid to
this matter and that the military autho-
rities should keep themselves in touch
with the educational authorities and
appoint officers in connection with the
units raised from boys belonging 10
colleges and universities which will be
commanded by their own professors.
(Time bell rings.) This is the principle
that is followed in the case of  the
N. C. C. and it may be followed in
thelcase of the Lok Sahayak Sena as
well. ’

There is just one more word, Madam
that I should like to sav. Everything
under this Bill has been left to be deter-
mined under the rules. This is  the
form which all military legislation has
come to acquire. Take for example
the Territorial Army Act. It is general-
ly speaking of the same kind, though it
provides for certain things which can-
not obviously be provided for in this
Bill. But I think it would have been
better if the period for which a volun-
teer must enrol himself had been laid
down in the Bill itself. Some experi-
ence has been gained in this connection,
and 1 suppose Government are in a
position to decide now what the mini-
mum period of enrolment should ba.
1 think this ought to be laid down. It
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has been suggested that as there are
various kinds of organisations—there is
the National Cadet Corps and there is
the Auxiliary Cadet Corps—there ought
to be some co-ordination between the
Lok Sahayak Sena and these organisa-
tions. Now 1 do not know, Madam,
what form that co-ocordination is to
assume. The military authorities are
responsible for all these three organisa-
tions. That by itself secures sufficient
co-ordination, and I do not really see
what those who speak of bringing about
co-ordination between these different
organisations have in view.

(Time bell rings.)

Madam, I feel that the Bill is general-
ly sound, but I hope that the points
that I have raised will be borne in
mind.

Dr. RAGHUBIR SINH (Madhya
Pradesh): Madam Vice-Chairman, the
Bill before the House is really a very
important one and has very great pos-
sibilities. In this connection I would
particularly like to bring to the notice
of the hon. the Defence Minister one
point. Historically, it has been said
that we lost our independence because
all the citizens of the country never
felt that it was the responsibility of
them all to defend the country. Later,
when the British came, we have had
all along what we call hired soldiers.
Now, a change has come over with
the gaining of independence. Still 1
feel that a definite effort must be made
to make all our citizens of all religions,
of all castes, of all creeds, and from
all parts of the country, to feel that
it is the sole responsibility of each and
every one of them to defend the inde-
pendence and security of the country.
Therefore I feel that, along with the
Lok Sahayak Sena organisation, a
definite effort should be made to make
the people realise that now the security
and defence of the country is their
concern and their concern alone. 1 feel,
therefore, that whenever these camps
are started, wherever they are conduct-
ed, a certain preliminary propaganda
should be done in the areas concerned
that bv joining the force they will only
be fufilling one of their main responsi-
bilities which have come down on them
as the sons of the soil. I feel that, if
a definite effort in this respect is made,
a complete change of outlook is bound
to come. As you know fully well, we
Indians were lately not interested in the
affairs of the State, our outlook being
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what has been summarised in the Rama-
yana very cryptically %19 79 g3 g® &1
Eﬁﬂ‘ That has been our outlook in the
past. We have got not only to change
that outlook but to build up a new
outlook, whereby every person, what-
ever be his caste or creed or whatever
be the part of the country from which
he comes, will rally round and fight for
the existence and the independence of
the country. Therefore, 1 feel that, if
an effort is made in all such camps to
make them conscious of this supreme
duty of theirs to their country, I am
sure a really healthy atmosphere will
be created. Let it not be understood
in any way that I am advocating or
suggesting a policy of bringing about
militarist trends in the country. What-
ever the general pacifist outlook and
tendencies we may be having, some-
times at least in self-defence it is
necessary to think and act differently,
and therefore it is very necessary to
create this new outlook, this new sense
of supreme responsibility in the
country.

Now, I would like to point out just
two distinct drawbacks in the present
plan, two matters which have to be
taken up, if not now, at least after a
few years. Firstly, is the question of
the period of this training. I am glad
that Dr. Katju has already told us
that there are possibilities of further
extending the present period of training.
I feel—and it is my personal experience
also—that at present the training that
is being given is very much limited, and
1 feel that due to the wide diversity of
capabilities of the persons who do
come into these camps, there is a lot
of waste of time and the training is
confined to just a few mere preliminary
essentials. I feel that we should
include certain new additional items. I
note that Dr. Barlingay has already
mentioned civil defence. [ think that
civil defence and air defence are items
which every civilian nowadays has got
to think of. In this connection I would
like to strongly suggest that much
greater number of these camps should
be held in those areas where we have
got our international frontiers, or round
about the big cities, for in cases of any
possible emergencies it is in these areas
that we are going to have real trouble.

Finally, I would like to join with my
friend opposite, XKunwar  Jaswant
Singhiji, in saying that the scheme as it
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is does not make any provision for
following up the initial period of train-
ing. If we want to ensure that all the
crores of rupees that we are spending
or we are going to spend in near future
on this force are not completely wasted,
we will have to provide for some sort
of refresher courses or continuing a
certain sort of further training, if not
for all the volunteers, at least to ail
those who are really suited and fit
enough for it and can benefit from it,
because as we know from  personal
experience, even many educated men
or persons who have spent good many
years in schools, when they go back
to their villages, just relapse into their
pre-school rural way of life. If this
is the condition of persons who have
received education for a number of
years, we cannot expect very much dif-
ferent results from the persons who
receive only very short training of just
one month. I am raising this point
particularly with this intention that we
have more or less mapped our program-
me for the next five years. I very much
wish that before all these five years
have elapsed, the Defence Ministry
should have its own Expert Committee
to investigate and ascertain what exact-
1y has been the outcome of all this
training and what further steps be
taken to achieve the final end in view.
That is why I have raised this matter.
‘We must check up and examine what
the results have been and what exactly
we should do in the future. Thank you.

Surt H. C. DASAPPA: Madam
Vice-Chairman, 1 am very happy to
have this opportunity of lending my
support to this Bill. I may just give out
the genesis of this measure, because I
had the privilege of taking some part
in that body known as the Territorial
Army Central Advisory Board. In the
course of the discussions there it was
felt by some members that apart from
the Territorial Army which had on the
whole a strength of about 30,000 to
40,000, it would be very helpful if we
had a larger body of people trained,
with all the incidental advantages of
securing discipline among the body
politic. At the same time it would
rouse a sufficient amount of popular
interest in the defence of the country.
At that time, defence was in the hands
of our Prime Minister, and somehow
they took some time to push this idea
through. They had to make sure whe-
ther this training which more or less
was for about 30 days would serve very
much of a useful purpose. But I am
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very happy to find that it found accep-
tance, and a trial was given without
losing much time. I am very glad
that the hon. the Defence Minister now
says that this 18 months’ experience
has given encouragement to him to
bring forward this measure.

It is true as Dr. Barlingay and various
other Members said, that it would
be very good to bhave a kind of
national defence or what would practi-
cally mean conscription. I am afraid the
Indian psychology is not yet prepared
for that but at the same time we must
develop our national character and
national trait. We are fairly notorious
for our highly individualistic way of
life. Even in seeking salvation, I want
to seek liberation for my own soul and
not so much for the rest of the coun-
try. That has been of course there. I
don’t find fault with that but that has
been somehow our way of approach.
Today we have got to have a different
kind of approach, We must take the
whole country and develop a certain
national trait which would always mean
a sense of discipline and united action
and team spirit. How best to bring
about these results and at the same time
to give to each one a basic attitude of
mind which would think of serving the
country at all points of time? No other
scheme could be devised which would
help this object more than the idea of
having this Lok Sahayak Sena. There-
fore 1 welcome this measure whole-
heartedly and I do not think we can
now do any better than lending our
whole-hearted accord to the scheme
before us.

I was very happy to see that there
was a suggestion by the hon. 1lady
Member that women also should be
given advantage of this training, an
argument which was strongly reinforced
by hon. Dr. Kunzru whose valuable
opinions on these subjects have got to
be taken into consideration. He also
suggested the giving of training to,
apart from women, the students also.
I am sure the hon. Minister will give
his best thought to these suggestions
and will see that certain camps are
thrown open to the students as well as
to women but that I am afraid might -
have to wait for some more time
because one has got not only to gain
experience in this line but at the same
time one has got to have sufficient
funds. I do not want to take very much
more of the time but I whole-heartedly
join in lending my support.
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So far as the period is concerned, it
is not definitely fixed in the Bill and
Shri Kunzru wanted it to be fixed in the
Bill. I think it is better that the Bill
does not choose to fix the period. It is
just now about a month; it may be six
weeks or it may be eight weeks. 1t is
best left to the Defence Ministry to so
prescribe the period as would fit in

with the syllabus that they have.  So '

1 have great pleasure in according my
support.

Surr S. N. MAZUMDAR: Madam,
Vice-Chairman, the purposes of  this
Bill, as explained by Dr. Katju, are
quite laudable. It is highly desirable that
military training should be given to
the people of our country as widely as
possible. Under the British rule, our
people were, by and large, denied that
facility and as has been rightly pointed
out by many Members, that military
training given to the people in a very
wide scale will not only inculcate the
habits of discipline but also will act
as a reservoir in case of a national

emergency.

Secondly, this wide dissemination of
military training is also necessary for
another purpose. As is well-known
under the British, an artificial division
was made between the so-called martial
and non-martial races. These divisions
are now in the process of being abolish-
ed bhut this will be, I hope, a further
step to liquidate that artificial division
created by the British.

Thirdly if as Dr. Katju has explain-
ed. those who will have this training
under this scheme, have also the scope
1o join the army career, that will help
to completely liguidate the isolation in
which the military was kept from the
people by the British. The British
devcloped the military into a caste by
. itself, aloof and isolated from the
people. That is also now breaking
down but if military training is given
widely and if facilities are given to peo-
ple from all walks of life to go in
for further training and also become
officers, then that isolation will be com-
pletely broken. From these points of
view, I think it is quite right that this
is being enacted.

Along with this, I also join with some
other Members in saying that there
should not be any distinction made bet-
ween men and women. I don’t know
why Dr. Katju has been sitting silently
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about that point. When Shrimati
Chettry raised that point whether woman
will be included in ‘himself’ and when
the Deputy Chairman said that ‘him-
self’ included ‘herself’ also, I thought
Dr. Katju will explain that it is also
his point of view but I don’t know
why he is silent about that.

Dr. K. N. KATJU: Wait and hear
afterwards.

Surt S. N. MAZUMDAR; If he
had given that clarification, I need not

have spoken about this. I would be
satisfied.
Dr. K. N. KATIJU: 1 can only

repeat what I said in the Lok Sabha.

SHRI S. N. MAZUMDAR: We are
also more or less repeating the same
points here.

_ Then I come to two other points that
in giving this training, it should be the
endeavour to see that the people who
join this are given facilities to have
camps in the different parts of the
country., There also 1 fully agree with
Dr. Barlingay that facilities should be
given to the common people of our
country, not only to the educated people
or who can afford to travel all over
India and to see the different parts of
India as much as possible. About that
there is no difference  of  opinion.
Rather I completely agree with him.
There are certain questions on which 1
seek certain clarifications from the hon.
Defence Minister. First, it has not been
mentioned here what facilities are given
during the period of training—because
il, as I take it that people from the
poorer sections of our community will
be forthcoming for training in ~ this,
because there are several other organisa-
tions and the students mostly take
advantage of the N. C. C. or A. C. C,,
—so my understanding is that this is
mainly meant for the common people
of our country—if they join it, during
the training period they will no doubt
be given subsistence but there are
some other points arising. Suppose an
employed worker wants to  join
this; will he be granted leave or wiil
the Government see that he is granted
leave by the employer and his pay for
this period of training? That is ~ one
point. Lastly I want another clarifica-
tion. From the Bill it seems that the
purpose is only for training but whether
during the period of training they can
be utilized for any other purpose, I
want to know. By ‘any other purpose’
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1 mean that it may be for some con-
structive purpose like erecting a bund
or helping 1n cases of national calami-
ties. About that I have no objection
but my misgiving is that in some cases
the N. C. C. was tried to be utilized
in cases of strikes such as the strike
of the Corporation employees. Whether

this will also mean that during the
period of training this sena can be
utilized against the strike, I wish  to

know. Now about the cause of strike
we may have difference. My point is
if there is a stuike- by the Corporation
employces, it may be perfectly peace-
ful and legitimate strike, then it should
be the duty of the Departments of
administration to be completely neutral
and in no way act in such a manncr
as my affect the legitimate cause of
the strikers. That is one of my mis-
givings. If Dr. Katju gives that clari-
fication, I shall be satisfied. If he does
not think it necessary to assure me on
this point, then also 1 shall request him
that the rule-making power that is left
to the Government should be used in a
way that such causes of misgivings do
not artse.

Tue VICE-CHAIRMAN (SHRIMATI
SHARDA BHARGAVA): Shrimati Rama-
murti, There are only 20 minutes. Only
two speakers can speak. If the Members
are brief, three can speak.

SurmvaTi T NALLAMUTHY
RAMAMURTI (Madras): Madam
Vice-Chairman, I wish to express on
behalf of the House as well as of my
sisters here our deep appreciation to the
Ministry of Defence for having launch-
ed this very important and essential
scheme which is so very necessary for
the proper nation-building work in our
country. The hon. Minister has
already pointed out that for the past
eighteen months, this scheme had been
put on trial and test and that it had
proved itself satisfactory and this will
enable us to accept the Bill as it stands
now and as it has come to us. There
may be suggestions for modifications
and for completion in certain directions,
but still this is vital that this Bill should
go from this House straightway. The
Defence Ministry, as many of my col-
leagues have pointed out here, have
done a tremendous service for pupils
in schools and colleges by having
initiated the scheme of National Cadet
Corps in the schools and colleges. Re-
centlv the Auxiliary Corps and the
;['erritoria] Army have also come to the
ore.

1--26 R.S./56

[4 SEP. 1956

Bill, 1956 3988

| I would, however, like to point out

i that 1 am not for fixing any age limit
anywhere, The nation needs the ser-
vices of all of us, whether man or
woman. And in this connection 1 would
like to point out that from the cradle
to the grave, we women, have  been
taken into partnership in everything
that is worthwhile in our country. In
fact, woman is worshipped as a god-
dess in many aspects, including the
Goddess Parvati, the giver of things
and as the Goddess Shakti or Durga,
when She in righteous indignation wants
to set right things in this universe.
Therefore, though our friends have
pointed out here that “himself” in
clause 5 of the Bill includes also ‘“‘her-
self,” still 1 would like the term ‘citizen’
that occurs in clause 5 of the Bill to be
taken as the citizen in its right sense,
because I cannot imagine any bifurca-
fion in any attempt that we make for
our regeneration in this country. So
the term “citizen” must necessarily
include woman. I presume—and here
I am addressing the Ministry here, that
woman should be automatically includ-
ed in this Lok Sahayak Sena that you
are going to raise in large numbers. 1
want to see not a mere lakh every year.
[ I want the whole country to come for-
| ward and join this force. And I also
' suggest that there should be no upper
i age limit. Eighteen years, of course,

is there, to start with, because many
! university stugents, as has been pointed
\

out, may not be included in the
National Cadet Corps. There are many
medical graduates who have come to
me and asked me, “May we not join?”
They had missed the National Cadet
Corps scheme when they were students
There are many workers in  the
women’s social organisations in which
I move who have come forwaid for
training in this field which is so cssen-
tial for national service. Like that
there will be many. Therefore T am
glad that this Bill is going to put a
stop to such loop holes or gaps that
were there and will bring in all these
persons into this training. There should
not be any age limit. My sister, Shri-
mati Maya Devi Chetty, wanted the
age for women to be reduced to 35
vears. But we have claimed equality
in all our fundamental rights and in
every sphere and I think it is deroga-
tory to the dignity of womanhood to
ask for a lower age. On the other
hand T would like, men and women, to
give full service so long as there is

strength of mind and body in those
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persons. You may institute a medical

examination if you like and an effici- ;
But so long as the person is |

ency test.
able 10 tunction properly, we should
not limut it merely on the score of age.
There are ages and ages. There are
people who at fifteen have reached sem-
lity and old age, who cannot function
by themselves. But there are others,
my grandfather for example who was
a centenarian and lived to the age of
107. He was straight as a stick and
he could challenge anyone in the world
to come and stand before him and he
was a villager. Therefore, 1 say, do not
fix any upper age limit. But have a
medical test, if you like. Tt is the
enthusiasm, the efficiency and the spirit
of drive that matters. And in this
country it is the spirit that has been all
in all and therefore I submit that no
age limit should be put in.

In this training, it 1s emphasised that
alongside of the physical training and
stress on physical efficiency there is to
be discipline, character building, zeal
for service and civic consciousness
developed. I would not exclude women
from tnese and further from any kind
of military tramning. We have, through
our universities and colleges, through
the educational system that had gone
on in our country, produced mighty
gigantic intellects, but physical pigmies.
Many « person who had gcquitted him-
self us a first-rank prize man in the
university degree, T have seen with my
own eyes, having lost part of his vision,
wearing spectacles and having sunken
chests and stooping shoulders and look-
ing very miscrable and going to  the
docior almost every day. This scheme
that is going to train up the manhood
and womanhood of India on the physi-
cal basis in order to release much more
forcefully their mental acumen, 1

think, is going to be a great asset (o
our country. (Time bell rings.) This
Lok Sahayak Sena camps some say

should bz held in the Cornmunity Pro-
ject ureas and similar ar:as.
say that the camps should be held every-

where all over the country, as has beern |

pointed out by others also. 1  would
suggest that the camps should have less
numbers so that they may be manage-
able and the persons in charge of them
may bc in intimate contact with every
member of the camp. So the number
in each camp may be limited to only
about two hundred or three hundred.
Let us have more number of camps.
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’ In addition to what 1 have already
said, T would submit that statistics
should be taken of all those who are
in the country and who can come inio
this group for training. 1 also think
that there is some suggestion for enrol-
ment in this Bill. I would like all
those trained to be registered and a
record of trained personnel kept in
the country so that any call for service
could be easily carried out.

|
i
I
{

THE VICE-CHAIRMAN (SHRIMATI
SHARDA BHARGAVA): That will do.

SHRiMATI NALLAMUTHU RAMA-
MURTI: Madam, [ do not want to take
much more time. I have said what [

could say. All the talents for the
physical deveiopment of the country,
anything available of art and cratt,

should be utilised to make this course a
magnificent course so that not only for
the ordinary day to day discipline and
service but also for any national emer-
gency, if and when it arises, I believe
this force will be a gigantic and dyna-
mic force to serve the country.
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SarparR BUDHI SINGH: Thank you.]

Dr. K. N. KATJU: Madam, I am
very  grateful for the  cordial
reception which this Bill has had here
and as 1 said, this scheme has received
a very warm reception from the people
at large. It has now been functioning
for 16 months and as some reference
was made to what I may call the break-
up of the trainees and to the classes
from which trainees should be enrolled,
the House may be interested to hear as
to what exactly the situation has been
so far. We have tramned
1,26,000 people. The naumber of
applicants was 1,88,000 and most of
these were not accepted because of want
of medical qualifications; that is, they
were not up to the standard, and very
likely because the camps were limited
to the number of 500 and the number
was reached and no more could be
admitted. Out of these 1,26,000, accord-
ing to our information, the farmers. that
means, people coming from the rural
areas were over 61,000; the number of
students was just over 19,000 and that
was because—I was rather surprised
myself—some of the camps were being
i held during the summer vacation and
the students were very much attracted
by this idea. They were not members
of the N. C. C. and they took advantage
of being enrolled in this; the number

actually
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[Dr. K. N. Katju.]
of what is called unemployed people,
mostly living in urban areas—that was

the point which my hon. friend Dr. |

Kunzru made—wus over 19,000 and
the number of miscellaneous people,
coming from all classes, communities
and different occupations, was 26,000.
The House would be interested to hear
that out of these 1,26,000 the number
of literates was over 75 per cent, that
is to say, 94,900 and the number of
those who were illiterate was just
31,000 and, as I said in the beginning,
efforts were made, wherever there were
a number of people who were not lite-
rate, to give them in that one month
some ftraining. Now, the Auxiliary
Corps is intended for urban areas and
particularly for labour employed in the
industrial mills and factories. There
is no guestion of making any excep-
tional effort to encourage people from
any community because these camps
are held in all parts of the country and
mostly in rural areas. No one is pre-
vented from applying and if he can
stay there in the camp for a month, so
much the better.

[MR. DEPUTY CHAIRMAN in the Chair.]

Some comments were made that this
period of one month may not be suffi-
ciently extensive. I myself recognise
that.  This is a matter which shall
require further consideration.  There
may be two courses, namely, either the
period of one month may be extended
to six weeks or two months, or, as
some hon. Member suggested, there
may be a refresher course after two,
three or four years. The scheme is
just in the beginning and the Bill has
been kept open for all these develop-
ments and improvements. This is a
matter which we will very carefully
consider.

Some comments were made about
the limit. I do not know whether hon.
Members have seen these camps them-
selves. I would suggest that, since
everybody is interested, they should
see the camp life. I do not say that
everyone above 40 is unfit for military
training but the truth of the matter is
that the people who live in the camps
will have to live a very strenuous life.
In the morning from six o’clock to 12
o'clock it is rather pretty hard job and
then after the mid-day meal they have
got to put in another two or three
hours of training, then strenuous games
and all that. We thought because the
number was large and our number was
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small, if we opened it to everybody,
then there might be some difficulty.

Further, please look at it from another
point of view. If we train a man of
40, 35 or 30, then we can look upon
him as a potential source of service
to the country for a number of years
but if we take a man of 45 and train
him for one or two months then with-
in five years he will be practically
unsuited for any further service. There-
fore from all these points of view, the
limits were placed. So far as military
training is concerned, the conditions
are entirely different. In the army you
should retire a man at the age of 35;
either the man is promoted to a senior
office or some such thing is done.

Then some of the hon. Lady Mem-
bers mentioned about women being
given training. Of course, I am very
sympathetic in this matter but let us not
be carried away by the enthusiasm of’
the moment. The conditions  are
entirely different here. Here we take
between the ages of 18 and 40. At
the age of 18 or so what we call, the
grahasthashram begins; so far as women
are concerned, they have exceptional
responsibilities, responsibilities which
may not be shared by their husbands
and it may be difficult for them to go.

SHrr S. N. MAZUMDAR: But they
are breadwinners also in many cases.

Dr. K. N. KATJU: We have begun
training girls in our National Cadet
Corps and, as Dr. Kunzru pointed out,
there are Girl Guides. Now, the practi-
cal considerations come in. So far as
girl guides are concerned, they have got
different units and the Commanding
Officers there arc all lady teachers. If
we take women here, then we have to
make exceptional arrangements. 1 do
not know whether it will be possible
because in the army women are not
taken.

One hon. Member raised a very
relevant question about training officers.
Generally we take advantage of  the
services of retired Commissioned Offi-
cers and then we get the Junior Com-
missioned Officers, the N. C. Os. and
the O. Rs. They are all men and T do
not know whether......

THe PARLIAMENTARY SECRE-
TARY 10 THE MINISTER ror EXTER-
NAL AFFAIRS (SHRIMATI LAKSHME
MENON) : In an emergency do you or do
you not require the services of women?
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Dr. K. N. KATJU: My hon. friend
is thinking of service of one particular
kind: 1 am thinking of services of all
kinds. Of course, we require their
services; they may be able to look after
the camp life, That is national service.
1 once met a man....

SRl H. N, KUNZRU: Do you have
separate girls® division 1o the N. C. C.
or not?

DrR. K. N. KATJU: Yes; I have.

SHRIMATI MAYA DEVI CHETTRY:
Then why can’t they have a separate
camp for training also?

Dr. K. N. KATJU: We are just
beginning with girl gudes. Young girls
of 18, 19 and 20......

SHr1 H. N. KUNZRU: They are not
girl guides.

Dr. K. N. KATJU: I withdraw the
name. There is no charm in the name,
I thought they are all called girl guides.
We can call them N. C. C,; it does not
matter. The whole point 1s they are
under a separate command, under a
separate Commanding Officer, under the
command of their old teachers. 1 can-
not possibly have one camp run by
women and another camp by men; and
there will be no officers available.
There are no women officers.

SHRIMATI SAVITRY DEVI NIGAM:
(Uttar Pradesh): Women officers should
be trained.

Dr. K. N. KATJU: I shall appoint
you il you like. I cannot understand
this eagerness to interrup. The whole
whole  point s that this is
a new experiment. We are just
beginning. And then consider the ques-
tion of expense. One hon. friend sug-
gested—it is a very good suggestion
and it appeals to me—that you should
have a mixed camp. Enrol people in
Bihar and send them to Cape Comorin;
enrol people in Tamilnad and ask them
to go to Punjab for training. The idea
is very fine, but then the whole ques-
tion has to be examined from the point
of view of practical difficulty, about
financial considerations. You have to
pay railway expense and all that sort
of thing. We are just making a begin-
ning and there is no limit. 1 quite
agree that the expansion of the period
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of training is necessary, the
expansion of the numbers will be

necessary, because one lakh for a coun-
try of forty crores 1s not much. Even
if I exclude women, there will be about
ten crores who will be fit for training
and we are only managing or making
arrangements for one lakh. So, this
thing will have to go. Wait and see
for another year, two years or three
years, how these N. C. C. units or the
Girls Divisions work. I should like
my hon. sisters over there at the time
of the budget discussion to put forward
a proposal that there should be women’s
battalions. | do not know whether it
will be......

SHRiMATI MAYA DEVI CHETTRY.
But, Sir, you are closing the door for
women in this Bill. :

Dr. K. N. KATJU: Not at all. F
mean so far as this Bill is concerned,.
it can be changed within five days. ...

SHRIMATI SAVITRY DEVI NIGAM:
Why not make arrangements from now?

Dr. K. N. KATJU: Very well, I
shall consider this matter. So far as
this Bill is concerned, we have decided
that it should be open to men to begin
with. 1 do not know why this anxiety
to limit, to come in for a particular
kind of service. People spoke about the
home front. Well, the home front is.
very large. Home front does not mean
merely rifle shooting if any emergency
arises. The home front means running
of camps, looking after social welfare
work. My sisters there, women of
India, are now doing it, most wonder-
ful social welfare work, looking after

mothers, children’s hostels, and things
like that......
(At this stage Shri P. N. Sapru stood
up.)
MRr. DEPUTY CHAIRMAN: Two

eminent men from U. P. standing at
the same time.

SHRI P. N. SAPRU: I want to draw
your attention and the hon. Minister’s
attention to clause 5 which speaks of
citizen of India. Now, citizen of India
includes a woman as well as a man
Therefore, rules cannot limit that
which the Act concedes.

SHr1 B. K. P. SINHA (Bihar): Man:
includes woman.
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Suri P. N. SAPRU: And, therefore,
the prescribed authority must
some rules for women citizens also. . ..

MRr. DEPUTY CHAIRMAN:
speech, Mr. Sapru.

Dr. K. N. KATJU: Anyway, at pre-
sent Government’s intention is to limit
this Lok Sahayak Sena, like the Army,
to men. And so far as the question of
‘women is concerned, that had better
await consideration for some more
years. I appreciate the anxiety of my
lady friends to be completely on terms
of equality.

1 do not agree with my hon. friend,
Dr. Kunzru, when he said that it is
nothing but educational and, therefore,
so far as educational facilities are con-
cerned, they should be extended to men
and women alike. If this was nothing
but educational, 1 entirely agree. But
this is not educational. This is rifle
shooting, military training, drill, eight
mile marches, nine mile marches. It is
very strenuous work. Of course, my
lady friends—they will pardon me—
are putting forward this claim without
appreciating as to what the Lok Sahayak
Sena is. I am not saying that they are.
delicate. T am looking at the difficul-
ties. .

(Interruptions.)

SHRI S. N. MAZUMDAR: What kind
-of difficulties?

Dr. K. N. KATJU: There is really
nothing more that I can add.

As T said, I shall consider this ques-
tion of the expansion of the term and
the refresher courses. That has been
in our minds for a long time. It is
all a question of finance and the ques-
tion of getting the requisite assistance
for training purposes.

I shall bear in mind the point that
was raised by the hon. Member from
Rajasthan. I remember, I know myself
that we have got very good quality of
retired officers and J. C. Os. in the
‘States when there used to be State
Service troops. We need the assistanze
of training officers, because in the
regular army there is continuous train-
ing and it is very difficult for the army
to spare officers, J. C. Os. and N. C. Os.
for these purposes. And wherever we
can get assistance, from retired lot, we
are willing to consider that.

[ RAJYA SABHA }
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Then, finally a point was raised about
co-ordinating. .. ...

Suri P. N. SAPRU: May I interrupt
Dr. Katju? It is rather important.

Mr. DEPUTY CHAIRMAN: Order,
order. He is not yielding to you.

SHr1 P. N. SAPRU: I shall ask him
a question and then he may answer it
for our benefit. We have to vote this
measure.

Mr. DEPUTY CHAIRMAN: Please
put the question.

Surr P. N. SAPRU: Clause 5 speaks
of citizen of India. Citizen includes
woman as well as man. Can you pre-
scribe by rules a condition that  the
citizen volunteer shall only be a man
and not a woman when the principal
Act authorises enrolment of both
men and women?

Dr. K. N. KATJU: 1 have stated as
clearly as I possibly can in my language
that it is intended to limit it to men.
If there is any constitutional point, I
ask my hon. friend to get it settled in
the proper sphere. Now, with regard
to co-ordinating all these agencies, all
of them are under the Defence Minis-
try and we should like to have them
work properly. There are officers-in-
charge and our effort is to see that the
N. C. C,, the Territorial Army and all
these organisations are serving the
country very well. That is all  that
1 have to say.

Mr. DEPUTY CHAIRMAN: The
question is:

“That the Bill to provide for
the constitution of a Lok Sahayak
Sena for imparting military training to
citizens of India, as passed by the
Lok Sabha, be taken into considera-
tion.”

The motion was adopted.

MRr. DEPUTY CHAIRMAN: We
shall now take up clause-by-clause con-
sideration.

SHrr P. N. SAPRU: Before you put
all the clauses, [ should like to say
that clause 9 should be taken up sepa-
rately, because there is a point which
I wish to raise about it.

Clause 2 to 8 were added to the Bill.
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Clause 9.—Liability for causing loss |
of or damage to, Government property.

Mr. DEPUTY CHAIRMAN:
Sapru. There is no time. Just

minute.

one

Surr P. N. SAPRU: I will just state
the points in one minute. “If any
volunteer wilfully or negligently causes
loss of, or damage to, any property of
the Government, the prescribed autho-
rity may, after giving him an oppor-
tunity of being heard....” proceed to
hold the enquiry. At the enquiry, how-
ever, as the clause is worded, he will
not be given an opportunity of being
heard at all. You will just read this
clause: “If any volunteer wilfully or
negligently causes loss of, or damage
to, any property of the Government,
the prescribed authority may, after
giving him an opportunity of being
heard ” Well, this is the proce-
dure before the enquiry. “That is, this
is the procedure at the stage before the
enquiry. That is to say, at the inquiry
stage the position is that the person con-
cerned _shall not be entitled to be heard.
This is very strange jurisprudence and
I would like Dr. Katju to explain what
the intention in regard to this matter
is.

Dr. K. N. KATJU: The reply is
very plain. All these matters will be
provided for in the rules. My hon.
friend has hit upon a very technical
point that the man shall be heard. He
days the language presupposes hearing
him in absentia, in vacuo, and then
making an enquiry against him. That
is not the idea. The enquiry will be
made in the presence of the man. We
shall see to it that the rules are quite
_ clear upon this point.

Mr. DEPUTY CHAIRMAN:
question is:

“That clause 9
Bill.”

The motion was adopted.

The

stand part of the

Clause 9 was added to the Bill.

Clauses 10 and 11 were added to the
Bill.

Clause 1, the Title and the Enacting
Formula were added to the Bill.

Dr. K. N. KATIU: I beg to move:
“That the Bill be passed.”

{ 4 SEP.
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Dr. K. N. KATIU: I am sorry that
my hon. friend was not present when
the discussion started. At that time
it was explained as to what was the
reason for bringing in this particular
Bill. 1 am rather sorry to find that
simply because at the present juncture
women are not included, my hon. friend
seems to think that this is a Bill which
is intended to prepare for a general war
against the universe—I do not know
what she meant—and therefo:> she said
that the Bill ought to be condemned. |
don’t understand all this argument. I
have nothing to add.

Mr. DEPUTY CHAIRMAN: The
question is:

“That the Bill be passed.”
The motion was adopted.

THE SUPREME COURT (NUMBER
OF JUDGES) BILL, 1956

Tue MINISTER IN THE MINISTRY
oF HOME AFFAIRS (Surr B. N.
DaTar): Sir, 1 beg to move:

“That the Bill to provide for an
increase in the number of Judges of
the Supreme Court, excluding the
Chief Justice, as passed by the Lok
Sabha, be taken into consideration.”

This is a very small matter. The
object of this Bill is io increase the
number of Judges of the Supreme
Court, including the Chief Justice, from
eight to eleven. You will find, Sir, that
in article 124(1) of the Constitution a
provision has been made regarding the

number or the composition of the
Judges: “There shall be a Supreme
Court of India consisting of a Chief

Justice of India and, until Parliament
by law prescribes a larger number, of
not more than seven other Judges.”
You will find that according to this we
had eight Judges of the Supreme Court
from 1950 till now. But the work has
increased. 1 would point out to this
House that this increase in the number
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of Judges has been sought on two
grounds. One ground is naturally the
constitutional ground, and the Consti-
tution has provided that it-shall be open
to the Supreme Court to make rules for
the composition of certain Benches off
the Supreme Court for hearing certamn
matters. Take, for example, the ques-
tion of dealing with constitutional matl-
ters which naturally, in view of the
Constitution, are not very tew. The
number is increasing, and therefore it
was considered desirable that so far as
the Constitution Bench was concerned
it ought to consist of five Judges. Now,
it five Judges are there, then only three
Judges remain and 1herefore often
times it becomes extremely difficult for
the Supreme Court to have an adequate
number of Judges for other work. That
15 the reason why the Chief Jusuce of
the Supreme Court suggested to the
Government of India the advisability
of increasing this number, so thar.
according to him, at all times simultane-
ously whenever the Supreme Court is
working, there can be three Benches—
one consisting of five Judges so far as
constitutional matters are concerned—
and two others consisting of three
Judges each; in all, including the Chief
Justiee, accordimg to his opinion, there
ought to be eleven Judges. This ques-
tion was examined not only from this
constitutional point of view but also
from the point of view of the increasc
of work from 1950 onwards. [ would
point out to this House that in the year
1950 there were instituted 1,215 cases.
Formerly in that year there were 700
cases brought ever from the preceding
year. In the next year, 1951, the num-
ber increased to 1,924. Then in 1952
it was 1,457, In 1953 it was 1,714. In
1954 it was 2,136. In 1955 the figure
was 2,099. In the present year. that
is up to March 1956, the number was
767. Now, if an average is taken, it
is found that during the last five years
the annual average would come to
about 1,866. So far as the disposai of
work is concerned, [ find that disposal
also has increased from 1950 down to
1956. In 1950 it was 525. Now it
will be found that the average disposal
annually of the work of the hon. Judee
of the Supreme Court comes to 1,740.
In other words, the disposal has increas-
ed to a very remarkable extent, and
naturally increase of work is about 53
per cent. therefore it was considered
necessary that there should be an
increase in the number of Judges from
eicht including the Chief Justice to
cleven. Now, as the House is aware, the



